Annex I-F
Form of Inventory of Contents of Safe Deposit Locker

The following inventory of contents of Safe Deposit Locker No.

located at Branch of Bank,

*hired in her/ his sole name by Shri/ Smt./ Kum. (deceased),

*hired jointly by Shri/ Smt./ Kum. (i) (deceased)

was taken on this day of two thousand

Sr. Description of Articles in Safe Deposit Other identifying particulars,
No. Locker if any

2. For the purpose of inventory, access to the locker was given to the nominee/ survivor/ legal

heirs/ a person mandated by the legal heirs and surviving hirers

»  *By breaking open the locker under her/ his/ their instructions.

e« *Who produced the key to the locker

3. The above inventory was taken in the presence of:
(i) Nominee/ Legal heirs of deceased joint hirer(s)/ person mandated by Nominee

(including minor nominee) or Legal Heirs

Shri/ Smt./ Kum.

Address (Signature)
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Shri/ Smt./ Kum.

Address

(ii) Survivors in case of Joint hirers (if applicable)

Shri/ Smt./ Kum.

Address

Shri/ Smt./ Kum.

Address

(iii) Witness(es)

Shri/ Smt./ Kum.

Address

Shri/ Smt./ Kum.

Address

(iv) On behalf of Bank
Custodian:
Shri/ Smt./ Kum.

Address

Bank employee other than Custodian:

Shri/ Smt./ Kum.

Address

And

*(Delete whichever is not applicable)
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(Signature)

(Signature)

(Signature)

(Signature)

(Signature)

(Signature)

(Signature)



ACKNOWLEDGEMENT

*1, Shri/ Smt./ Kum. legal heir/ mandate holder

*We, Shri/ Smt./ Kum.

legal heirs, and

Shri/ Smt./ Kum.

surviving hirers

hereby acknowledge the receipt of the contents of the safe deposit locker comprised in as
set out in the above inventory.

Shri/ Smt./ Kum.
(Legal Heir/ Mandate Holder)
Shri/Smt./ Kum.
Signature
Shri/ Smt./ Kum.
Signature
Shri/ Smt./ Kum.
Signature

Date and Place

(*Delete whichever is not applicable)
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	The nomination facility in deposit accounts, safe deposit lockers and articles in safe custody under the provisions of Sections 45ZA to ZF of the Banking Regulation Act, 1949 read with Section 56 of the Act ibid is intended to facilitate expeditious s...
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